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0A ,521/94

ORDER

( As per Hon, Mr, Justice V. Neeladri Rao, Vice Cnairman )

Hear d Sri P. Naveen Rao, learned counsel for the
applitanL &0 2r1i N,.r, ueydraj, legarned Counsed ror he

respondents, -

2. This QA is Pilea praying for declaration that the

Ardtinm AP tho rnacmmmadamfo im mumliids me Fhe mame A8 ks

applicant from consideration for promotion to the Highly
Skilled Grade I1 is arbitrary, illegal and un—-Constitutional
and to consequently e direct the respondent to include

the name of the épplicant at Sl.No.1 in Annexure to pro-
ceeding No,07/034/LB, dated 19-4-1994 and for grant of

all consequential benefits,

3. The facts which are relevant and material for con-
gideration of this QA aresas under :-

The applicant was initially appointed as Semi-Skilled
Grade in Mill Wright Trade on 17—9—19@7. He was promoted
to Skilled Grade with effect Prom 31-1-1990. The next

¢
prumation‘aéifo Highly 3killed Grade II and it is a—mosi-
on selection through a DPC from among the Skilled Grade
TMill wright,emplqyeeq who had put in three years of service,

4, By judgement in 0A.730/93 a Bench of this Tribunal

to M/s A. VYenkateshwarlu andﬁ@i}Laxménachary and hence

his name should also be considered for preomotion to Highly

Skilled Grade II when fM/s Venkateshwarlu and Lammanachary
Lol davad

wereg stiebsd for the same.,
L -
e

.
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5, blhu§=%hgkpr0cess for selection from 3Skilled Grade II

to Highly Skiled Grade in Mill Uright was initiated in

June,.19939b&ﬁaﬁseﬂéggzsame was stayed by interim order of

a Bench oF thlS Tribunal in BR ?30/93 and after the said

- 3 -

0A was alloued thc examlnatlon was conductcd in December,

10a% and ths aDDlicant was not promoted as he failed in
the said examination,

6, It is now stated for the respondents that as six
months have not elapsed alter t he date of examination the

applicant was not alerted for the examination to be

7. 1t is contended for the applicant that in the normal
JE Vs
coursa eﬁnlxar gxamination uould have been coducted in

June, 1983 ltself and the applicant should not be alloued
to suffer for the delay in conducting eaégggi examination,

end if %he—ea;&ierLexamination was ccnducted in June, 1993

Tt e e e YA aank . ke aearn..the six _months periocd

would have elapsed by nou,and hence he would not have

been barrad

““?..'"-l.‘
tu be conducted, It is a matter for consideraticn in the

0A.

.

8. In the ciccumstances we feel that it is just and fair
oo G an

to give direction tn the respondents to allou the applicant

to appear for the Trade Test now to be conducted for

promotion to the post of Highly 8killed Grade Efénd if the

applicant is peomoted on the basis of the said performance
not

in the examination he shouldébe given prder of promotion

uptil further orders.\\V

) |

(Rﬂ Rangara jan (V. Neeladri Ram)
lember {Admn, Vice Chairman

Dated : Apr¥l 29, 94
Dictatdd in COpen Lourt

to appear for the examinatiaon
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T T AYLERALADTYENCR AT HYDERADED

THE HOI'ZLE MR.JUSTICE V,NEELADRI RAQ .
VICE CHAIRMAN

THE HON'DLE MR.A[B,GORTHI s MEMBER(AD)

CHANDRASEKIILR REDDY

THE MHON'BLE MR.
- MEMBER{ JUDL)

Datedaiﬂﬂrhj ~1994

ORDER/JHY

—e- o= .

) E tflf’R N ./C “‘?'i,b/NO .
7 in
0.A.No, 6 )'\\C\k«
. T.aNo, (w.p. )t

Admifted and Interim.Directions

Dibmissed as withdrawn.

ijsmissed for Default.

R

d

jeegted/Ordered.

Nc ogder as to costs. °
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